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The Bihar Police (Amendment) Act, 2014
[Bihar Act 5, 2014]
AN
ACT

To amend the Bihar Police Act, 2007 (Bihar Act 7, 2007)
Preamble- Whereas, the Bihar Police Act, 2007 (Bihar Act, 7, 2007) was published in the

official gazette on 30™ March 2007 and the Bihar Police Act is operative in
the state ;

AND Whereas, the date of commencement of the Act has not been
notified by the State Government under section 1(b) of the Bihar Police Act,
2007, now, therefore, it is necessary and expedient to amend section 1(b) of
the Act. Besides, in Sub-section (3) of Section 97 of the said Act, 2007, the
word “Rule” has been printed in place of the word “Act” amendment of
which is also necessary and expedient.

Be it enacted by the Legislature of the state of Bihar in Sixty fifth
year of the Republic of India as follows :-

1. Short title, extent and commencement. — (1) This Act may be called

the Bihar Police (Amendment) Act, 2014.

(2) It shall extend to the whole of the state of Bihar.

(3) It shall deemed to have come into force with effect from 300

March, 2007.

2. Amendment of Sub-Section (b) of Section 1 of the Bihar Act 7,

2007.— In section 1 of the Bihar Police Act, 2007 (Bihar Act 7, 2007)

for sub section (b) the following subsection shall be substituted and
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shall be deemed to have been substituted with effect from the 30" day
of March, 2007 namely:-
“(b) It shall come in to force with effect from 30" of March, 2007.”
Amendment in Section 97 of the Bihar Act 7, 2007. -
The word “Rule” mentioned in Sub-Section (3) of Section 97 of the
said Act, 2007 shall be substituted by the word “Act”.
Insertion of Section 98 in Bihar Act, 7 of 2007. - After Section 97 of
the said Act, - the following new Section 98 shall be inserted, namely-
Validation and Saving — (1) Notwithstanding such amendment, in
Sub-section (b) of Section - 1 and Section 97 of the said Act, 2007
any thing done or action taken, all notifications published, powers
conferred, forms prescribed, local jurisdiction defined, sentence
passed and orders, rules and appointments made before the
commencement of this Act shall be deemed, respectively, to have
been published, issued, conferred, prescribed, defined, passed or made
under the Bihar Police Act, 2007 as if The Bihar Police Act, 2007
were in force from the date of its publication in Official Gazette i.e.
30.03.2007 and shall be deemed to be valid and be deemed to have
been made, done, issued, taken etc. in exercise of the powers
conferred by or under this Act.
Nothing in this Act or the amendments affected thereby shall effect or
he deemed to affect anything done or any action etc. taken under the
provisions of the said Act.”

By order of the Governor of Bihar,

VINOD KUMAR SINHA,

Secretary to Government.
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